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travel daily by train from Banglore to 
Hyderabad and vice versa. Unfortunately, 
the train route is circuto.ls and metre gauge. 
The train journey between these two cities 
is a punishment to the pa~sengers. It is a 
time consuming and cumber some route. 
In fact, this route had been rejected by the 
Britishers during their regime. But even 
now this unpopular route is being used. 

If the route between Guntakal and 
Hyderabad is converted into broad gauge, 
it will be the short~st a,d direct rO~Ite 

between Blngalore and Hyd~rahad. This 
Will reduce the distance by more than 
hundred kilometr~s. This will also reduce 
the distan~e of Karnataka Ex press running 
between New Delhi and Bangalor~. In fact. 
this new route wiH be a boon to the people 
of Karnataka and Andhra Pradesh. 

Therefore. I request t!-te hone Railway 
Minister to look into this m:ltter seriously 
and convert the m~tre g'luge between 
Guntakal and Hyderabad to broad gauge 

immediate1y. 

[Trans I ati on 1 

(ti) Need for approval and completion 
of the Bawantbari irrigation project
an M. P. and Maharasbtra joint 

project-oD top priority 

SHRI KESHAORAO PARDHI (Bhan
dara): Mr. Deputy Speaker, Sir, I want to 
draw the attention of the House to a very 
important matter under Rule 377. 

Bawanthari Irrigation project is a joint 
irrigation project of M3dhya Pradesh and 
Mahara,htra Governments. The work on 
thi~ project was starh!d in 1974. A lot of 
work had been cO'11pleted in respect of 
canals but the construction of dams has 
not started as yet because the clearance 
from Central Government and the Forest 
Department is still awaited. When the 
project was approved in 1974, the estimated 
cost was Rs. 23 crores. J n 1979 the esti
mated cost rose to Rs. 37 crores and now it 
is estimated to b~ Rs. 127 cro'es. The 
more the delay. the more the e~ca'ation in 
co~t. The proiect was to providl! irrigation 
(ac,lity to th,; d rO.Jg1n afT .:ct~~d a r~l') n':arhy. 
The farmers of these areas are badly affected 
on account of drought and this project, on 

Food Products Export De .... elop
ment Authority Bill 

which the work had started before the 
Forest Ordinance was iss:.led, would irrigate 
over 1 fa kh acres of Jand, particularly 
A.divasi areas. But t he work on the 
construction of the dam has not started as 
yet. 

Many irrigation projects in Maharashtra 
plrticularly in Bhandara district are pendin~ 
with the Forest Department for approval. 
As a result of this, there is great resentment 
among the farmers. 

I would therefore request the Central 
Government to give clearance to Bawanthari 
Irrigation Project immediately and issue 
directions to both the state Governments to 
complete this project on top priority. 

~2.25 hrs. 

AGRICULTURAL AND PROCESSED 
FOOD PRODUCTS EXPORT DEVE

LOPNIENf AUTHCJRITY BILL 
AND 

AGRICULTURAL A. 'l"D PR()~ESSED 
FOOD PROD'T ; r ... EXPORT CESS 

D j ~ - -('oDtd. 

(English] 

MR. DEPUTY SPEAKER : We now 
take up item Nos. 14 and 15 and rtj.1n • ..; 

discusc;ion on the A~ricultural and Processed 
Food Products Export Development Autho
rity Bill and the Agricultural and Proces~,',~ 

Food Products Export Cess Bill. Shri 
Balasaheb Vikhe Patil may continue his 
speech. 

Please be brief and precise. 

SHRI BALASAHEB VIKHE PA TIL 
(Kopargaon): Mr. Deputy Speaker, I will 
conclude in five minutes. 

[Translation1 

Mr. Deputy Speakehr, Sir, I had requested 
the Government yesterday to remove the 
Cess. When Government is giving cash 
incentive and suhsidies to other Industries, 
ther~ j.; no ne,:d to impose this Cess on 
agricultural export items. Secondly, S.T.C. 
is enaaged in exports, some items are 
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imported exported under O. G. Land 
some are canahsed while some are 
decanaJised. The Food Products Export 
Development Authority should have the 
power to identify the items which should be 
brought within its purview or left out. 
Under Section 2 of the Bill, Government 
is empowered to add or delete the items in 
the Schedule but this would not serve the 
purpose. Under section 19, Government 
can impose any restriction or control on 
import-export but it would be better if the 
proposed Authority was made responsible 
10 respect of the entire export and import 
of agricultural and processed food produ::ts. 
Secondly, STC exports sugar, which is a 
canalised item, through the Export Corpo
ration of India and pays salaries to its 
employees. Now, when the proposed Autho
rity undertakes export of sugar, what do 
Government propose to do regarding 
employees of the Export Corporation who 
would be rendered jobless after 30 years of 
service. if Government do not pay atten
tion in this regard all of them would be 
rendered jobless. 

Honey and sugar have been clubbed in 
the Schedule. which I am unable to under
stand. What is its justification? There is 
need to reconsider this clubbing anr. the 
provisions of section 2 can be evoked for 
this purpose which provide for addition or 
deletion of items mentioned in the .Sehedule. 
So far as export and import of agricultural 
and processed food products is concerned, I 
would suggest that various agencies working 
on behalf of other Autllorities should be 
closed down and this Authority alone should 
be the sole controlling authority in this 
regard. If farmers are not benefited by 
the Export Authority, which rather become 
agencies for exploitation, the purpose of 
this Bill would be defeated. This would be 
against the policies laid down and would 
result in resentment among the farmers. In 
the Statement of Objects and Reasons 0 f 
the Bill, it has been stated that our techno
logy has become outdated. 

[English) 

It is written in para 4 'to provide for the 
levy by way of a cess of the duty of the 
customs on all the Scheduled products which 
are exported.-

Bill 

It is also written that the technology of 
processing and packaging has become out
dated in the small sector. 

[ Translation] 

We want to encourage the large scale 
sector and ease out the small sector. In the 
case of sman sector, where the technology 
is outdated, financial assistance should be 
provided. It is necessar~ to make them up
to-date by importing technology. There 
has been a long standing demand by the 
Corporate Sector for export farrrls which 
could export their produce hundred percent. 
I think this is again~t land reform laws. 
This would result In backduor entry of big 
industrialists and they would work against 
land refo rm laws. It would be eagy to 
eliminate our foreign trade deficit by intro
ducing new technology and updating the 
technology. The Corporate Sector and FleeI 
have demanded the setting up of 100 per 
cent expurt farms. I think it is against the 
basi; policy or Government. Only the 
farmer will then remain in the ambit of the 
land reform laws and the corporae sector 
would not be covered by it. It would be 
against the provisions of our laws. It can 
cause resentmet among farmers. I would, 
therefore. request the hon. Minister to 
reconsider it in derail and it should not be 
done in the name of export. The farmer can 
export directly if this Bill is enacted. He can 
export through the Cooperative societies. 
Disease free zones should be created where 
agricultural prodl1ct~, vegetables and fruits 
should be preserved. This would help in 
improving the quality of agricultural 
products and encourage exports. It is 
necessary to import technology required for 
this purpose, whether it is about agricultural 
implements or other items? we can help the 
Third World to a great extent. A compre
hensive scheme for export to the Third 
World shou'd be formulated. As I said 
yesterday also, it would help in formulating 
a long term po!i~y in this regaId and enable 
the farm(!r to decide the cropping pattern 
accordingly and we will also be able to 
export to the Third World to a considerable 
extent. To my mind NAFED is not engaged 
in any significant export activity. When 
this Authority starts functioning, it will be 
necessary to pay attention to the Marketing 
F~deration. which operates at national le,·el, 
SO tbat quality goods are exported. 1 have 



311 Agrj. &,Pr()cd. food 
Products Ex. Develop
ment Authoritv Bill & 

DECEMBER 17, 1985 Agr;. &-Procd. food 312 
Product s Ex. Cess 

[Shri Balasaheb Vik he PatH] 

been told that there are many cooperative 
organisations at national level in the country, 
but only FICCI is given importance. I 
demand that so far as export policy and 
import of new technology is concerned, all 
the cooperatives operating at national level 
should be taken into confidence. To attain 
social justice, cooperative movement is the 
only solution. The office bearers of National 
Cooperative Uni~ri· do n<;>t work sincerely. 
They are generally on foreign trips. The 
Government allocate grants to them but it 
is not adequate for the farmers. Regarding 
new techno1... gy, I have observed that it is 
of no use. I would like to cite an example. 
About 15 years back a factory was set up 
in Nasik to produce Onion powder but it 
could not function becau~e the technology 
had become out-dated. Recent)y, an ('range 
juice factory has been set up in Nagpur and 
they require the necessary technology. I 
would request the Government to give 
priority to the institutions which are engaged 
in the import of new technology. Needless 
to say, tbat if this is not done it would 
perpetuate the monopoly already existing 
in the field and the monopolists would 
exploit otbers. And the poepJe who are in 
the field for a long period will not progress. 
Besides, we must achieve success in imple
menting the poljcy intended to give maximum 
benefits to the farmers and for which we 
have also wade provision. Now I shall 
conclude my speech after raising one or 
two points about Ihe authority. 

I would like that the farmers should be 
given due representation in the Authority. 
Although representat ives of many other 
categories ha ve been included in it yet 
there is need to include the representative s 
of the farmers in it. Besides, the representa
tive from the Railways has also not been 
included in it; I think it is necessary to have 
a representative from tbe Railways OD it. 
The provisions made in Sections 5 and 6 
are all right. but I find a lacuna in Section 
4 tbat if 1be farmer~ are not represented in 
tbe Authority, it would turn out to be a 
body of officials and it will not look. after 
the interests of the farmers. Although a 
number of experts will join it but unJess 
tbe farmers are represented in it, we 
win not be able to succeed in our 
.,oJtcy to benefit the farmers. The farmers 
Gave dir~ 1iDk witb d¥ cooperativo aociotica 

Bill 

and as such tbey derive direct benefit out 
of it. Similarly, if the representatives of the 
Cooperatives are associafed with the Autho
rity, the farmers will be benefited more. 
Otherwise, after the enactment of the Bill 
there will be discontent among the farmers. 
So, without going into details, I would 
request the Government that I would like 
to repeat what I said yesterday in regard 
to the amendment moved by me. 

[English] 

Ensuring tbat the export is made stric tly 
according to the commitment and is 
unaffected by the domestic consumption. 

(Translation) 

Whenever price of some commodity 
goes up, we discontinue its export. This 
should not happen; there should be planning 
in this respect. In the absence of planning 
a number of problems arise. 

So far as the foreign trade deficit is 
concerned, I hope when this Authority 
starts functioning and the export of agri
cultural and fruit products picks up, the 
position will improve and we shall be able 
to reduce the trade deficit. In the end, I 
would say about the export of meat and 
mutton. 

We "have seen that persons engaged in 
this job purchase cattJe at very cbeap prices 
and then export them at very high priceS 
and thereby earn huge profit. Many coopera
tives are engaged in this work. So I would 
request that there should be control on tbe 
marketing of cattle. So far as. the question 
of their quality is concerned, the farmer or 
the rearer of the cattle should get better 
prices of their cattle. 

We agree with your opinion about the 
quality. After raising these two main points 
I conclude my speech. 

[Ellglish] 

SHRI K. S. RAO (Machilipatnam) : Mr. 
Deputy Speaker, 8'ir, I am very happy that a 
realisation is there tb .. t agrticultural products 
are to be exported in great quantity. 
particularly because tbe country as a whole 
is basically an aaro-based couley. In fact, 
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we must thank the late Madam Indira very poor rate to the farmer whereas be 
Gandhi for ber concentration on first making actualJy gets very high rates from his export 
tbe nation self-reliant, particularly with business. 
regard to foodgrains. The need for this 
Authority is more today because, more or 
less, it is felt that we have enongh 
agricufiural produce for our local 
consumption. So, naturally, the need for 
export is more today. But before doing so, 
I wish a proper survey to be made by the 
Ministry to identify the products whose 
production is less and where lot of foreign 
exchange is being spent on their import, for 
example, edible oils. Extensive survey can 
be made as well as the technology can be 
imported to improve the skills and the 
knowledge of the farming community in 
raising the crops with bybrid methods so 
that the pu acre yield can be increased 
and the income can be increased. 
This would be of great assistance to 
them and this would also solve the problem 
cf constant demand from the agriculturists 
that they are not getting enough return for 
their produce. It is possibly because they 

. are not enlightened enough to know which 
product is in short supply and which product 
is in abundance. 

As the Government has already decided 
to bring this Authority into being, I do not 
think there is any need for putting this cess 
now. At this juncture when you are merely 
giving them an opportunity to export, cess 
need not be levied. Leving of cess may be 
thought of only after seeing the response 
and quantum of these exports. 

Instead of keeping this knowledge of 
ex port within the reach of the officials or 
traders located at De\hi or at the head
Quarters of the States alone, I am of the 
opInion tbat extensive publicity of this 
Authorit) and its functions must be given so 
that the farmers and producers become 
aware of the prospects for exports, by 
which they can really increase their exports 
and get better income. Local branches also 
can be started at places where agricultural 
produce is in abundance so that the farmers 
are not exploited and that they are aware of 
tbe export feasibilities and also know what 
real returns can accrue to them. On many 
occasions we find tbat the producer is 
exploited by the traders. The trader gets 
much more returns because he gives very 

Storage facilities like the cold storage and 
other like ficilities should be provided 
adequately where agricultural products for 
exports are produced in abundance. That 
would be of immense help to tbe producers. 
This would help the producer to sell his 
produce at a time when he gets a reasonably 
price. It has been noticed that the farmer 
is invariably badly in need of money either 
to clear his debts or to meet some of his 
problems. Therefore. he is in a burry to 
sell his products no sooner than it is ready. 
At this time the Government or the 
Authority must come to his rescue by 
purchasing his products at correct and 
reasonable price. In case sufficient price 
is not cffered by these traders, the Govern
ment must purcbase them in the initial stages, 
so that at a later stage even if the traders 
were to go to tbe farmers, they will get 
proper price for their products. Therefore, it 
is not enough for the Government to say 
that they are purchasing, but the time of the 
purchase is also of essence. Agricultural 
farmers aud their socieities must be given 
priority. They must also be enlightened 
where they have better opportunites to export 
their products. If the societies are made 
of farmers and producers~ they will have a 
better understanding and better cooperation 
and they can certainly do better than a trader 
in procuring the right quantity of produce 
to be exported. 

Because we prefer that finished products 
should be exported, agro-based industries 
could be concentrated in places where their 
raw materials are in abundance. Enough 
financial assistance also should be given to 
the societies or farmers to start such 
industries. The unemployed agricultural 
graduates connected with these products 
of exports may be given priority over the 
traders in starting the industries to produce 
the finished products. 

Though the intentions of the Government 
are always fair in starting these authorites, 
subsequent action and the implementation 
also goes a long way in achieving the goals 
in a greater degree. So~ the Government 
must think that their job is Dot over by 
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simply starifing the Authority. They have 
also to see that the Authority functions well 
and is within the reach of the producers. 
The farmers can also be sent for training 
and better knowledge can be imported to 
them. We have so many youngsters and 
progressive farmers knowing the progressi ve 
farming methods. including the methods 
intensive cultivation. These people can 
be trained at selected p laces, made 
acquainted with imported technologies or 
modern methvds of agriculture. This will 
help them increase their income with their 
increased production. In Vijayawada and other 
places of Andhra Pradesh where fruits, 
vegetables, pulses and grams are in abundance, 
there should be proper facilities of 
storage. There should be proper training and 
imparting of knowledge on export methods. 
Local branches must be started in these 
places. Sufficient number of farmes must be 
inducted as Members rather than having only 
officials. The farmers know the ins and 
outs of the farming problems; they understand 
the problems of export also where there 
can be malpractices. So, They can explain 
to the farming community the intricacies and 
problems of the export trade and limitations 
of the Government by \\- hich their grievances 
can be reduced to a very great ext\!nt. I 
also request that extensive publicity should 
be given so that the farming societies and 
the farming organisations come to know 
many things, so that they can divert their 
energies to produce those products which 
have got export potential. Also, the 
unemployed agricultural graduates should 
be given preference over traders and financial 
assistance should be given to them in greater 
degree and in time. Foreign exchange can 
be earned in a big way with proper imple
mentation and functioning of this Authority. 
With these words I conclude. 

SHRI ANIL BASU (Arambagh) : Sir, 
the Agricultural and Processed Food Products 
Export Development Authority Bill and the 
Agricultural and Processed Food Products 
Export Ce~s Bill have been brought forward 
by tbe Government to streamline and to 
promote the export of agricul tural and 
processed food in tbis country~ and as such 
I do not object to tbis Bill. 

Sir. there is a huge 
ag.ricuH ural and processed 
~)\poned from this country. 

potential of 
food to be 

But unlor-

tunately 
potential. 

Bill 

we are not able to utilise this 

This BtU, I think, will help to promote 
the exports of OUf agricuhural and processed 
food in the future. The strategy and success 
of Seventh Plan depends upon the success of 
exports. In that light this Bill has been 
brought forward to promote export of 
agricultural and processed food. In this 
country there is heterogenous climate and 
different types of fruits and vegetables are 
grown in differect parts of the country. 
But we utilise only a very small percentage 
of tbis production for export purposes. 
We utilise only 0.3 per ceot of our produc
tion for export purposes and you will be 
astonished to hear that during the pre- harves
ting season of fruits and vegetables the loss is 
about 22 to 30 pcr cent of the production 
anl0unting to Rs. 10,000 crores. If you 
WAnt to develop our export, this aspect 
should be taken into consideration. Merely 
forming this AUlhoritj is not sufficient to 
promote the export of agricultural and 
processed food. The farmers should be 
given incentives for production of fruits and 
vegetables. You know that there is a 
constraint in regard to export of meat and 
meat products to Dubai; Kuwait and other 
countries. They import meat from Austra
lia and other countries but we can export 
meat and meat products to Dubai, Kuwait 
and other countries. But now there is a 
constraint in regard to our export and this 
constraint would not be rectified only by 
the setting up of an Authority like the 
Agricultural and Processed Food Products 
Export Development Authority. The good 
health of the animals is also required for 
promotion of exports and if you do not 
look to the health of the animals, meat 
production and exports of meat products 
cannot te raised. 

Certain agricultural products are in huge 
quantities in our country. You know, we 
produce potatoes in huge quantities and 
actually when we harvest that vegetable the 
price of this vegetable crashes down to such 
a level that the farmers incur losses. And 
last year wben potato was harvested, the 
produce was more and tbe price came down 
to a leve1 that the farmers were in a hard
ship. and that is why the promotion of 
exports of potatoes should be considered by 
the Ministry and the Authority. You know 
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that starch can be prepared from potato 
and also alcohol can be prepared' from 
potato. If we can set up agro-based 
industries in areas where huge quantities 
of potatoes are produced by the farmers, 
it can give substantial help to them in the 
export of starch and alcohol produced from 
potato. We are utilising only 0.3 per cent 
of the production of mango in our country. 
You know that mango pulp is very much 
imported by the developed countries. The 
U K, and the USSR import a large quantity 
of mango pulp. Actually there i5 huge 
production of mango in our country, but we 
are not able to export mango pulp from our 
country. 

There is a vast possibility of exporting 
orange concentrate. In Darjeeling there is 
a huge production of oranges, but there is 
no agro-based industry to utilise this huge 
production. So, I would request the 
Minister to look into all these things. Only 
settmg up of an Authority is not sufficient 
for the promotion of exports. Agro-based 
industries should be set up which have also 
a great potential of giving service to the 
unemployed youth. 

In this connection, I would like to bring 
to the notice of the hon. Minister some of 
the clauses which should be amended. 
Actually these amendments should be moved 
by the Minister himself. 

First I would like to refer to line 41 on 
page 2 of the Agricultural and Processed 
Food Products Export Developme~t 

Authority Bill, 1985, in which the Govern
nlent wants to non1inale three Members of 
Parliament to the Authority. I request the 
Minister to increase the number of Members 
of Parliament from three to at least six, of 
course four from this House and two from 
the Rajya Sabha, taking into consideration 
the huge area of the country and the 
different interests represented in tbe House. 

In now refer to line 33 on page 4 of the 
Bill in which powers have been given to the 
Secretary. The Government gives powers 
to the Chairman of the Authority. At the 
same time the Government wants to 
gi ve powers to the Secretary 
of the Authority. This will create 
a dual control in the affairs of tbe Autbority. 

Bill 

Actually the powers should be delegated 
to the Chairman and the Chairman should 
delegate the power to the Secretary. But 
in clause 7 (1) of the Bill the Government 
is delegating the powers to the Secretary 
and also to the Chairman. 

SHRI GIRDHARI LAL VYAS 
(Bhilwara) : The Government has delegated 
the power to the Chairman. 

SHRI ANIL BASU : The Government 
is also delegating power to the Secretary. 

SHRI GIRDHARI LAL VY AS : The 
Chairman will delegate the power to the 
Secretary. 

SHRI AN IL BAS U : You are referring 
to clauses 5 and 6. But there is another line 
in clause 7(1) to the effect that the 
Government is delegating power to the 
Secretary also. 

In clauses 20, 29, 30, 31 and 32, the 
Central Government is taking all the powers 
from the Authority when it is required to do 
so. So. there is no necessity of giving power 
to the Secretary which will lead to dual 
control of the affairs of the Authority. 

Sir, I request the hon. Minister to 
consider inclusion of fish and fish prod ucts 
in tbe items of Sch~dule of exports. 

With these words, I conclude. 

[Tranl/alion] 

SHRI MANDl PANDEY (Bettiah) : I 
support both the Agricultural and Processed 
Food Products Export Development 
Authority Bill, 1985 and the Agricultural 
and Processed Food Products Export Cess 
Bill, 1985. It gives us pleasure ~hat we are 
discusing about this Authority in this August 
House after a long period. Previously, it 
used to work as a Council. It is a good 
thing that several powers have been delegated 
to the Authority. 

I would like to say a few words regarding 
registration. The other day, all of us had 
ex.pressed our views in the House on tbe 
situation arising out of non-payment of 
remunerativ~ prices to the farmers. 1 agree 
that with the consti tution of the Autharily, 
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the agriculturists engaged in the production 
of cereals, in horticulture and in the 
cultivation of vegetables, will get 
remunerative prices. This is very important 
in this age when the society lS fast changing 
and all our needs are also changing 
accordingly. Previously. one person used to 
devote the whole day in cookIng meals while 
others took the same time in eating it. Mr. 
Deputy Speaker, Sir, you must also have 
noticed in your areas how much time is 
taken in cooking meals and eating it. These 
tbings are going on since time immemorial. 
But the need of instant food has increased 
considerably in the present age. The society 
is changing and there is shortage of time in 
this changing society. There is more work 
and Jess time. So, everything will be decided 
according to the need of the time. Therefore, 
export of packed instant food to those 
countries where it is in great demand will be 
profitable. In this way we shall be able to 
earn a lot of foreign exchange. In fact, we 
have already been earning 25 per cent foreign 
exchange through it. Today, our needs are 
increasing and the consumption of such 
products in foreign countries has increased. 
We should also produce such products here 
and change ourselves to adopt the food 
habits of the people of other countries. OUf 

farmers can contribute a lot in this respect. 

Our farmers have made great progress 
during the last thirty years for which the 
government of India and the farmers deserve 
congratulations. The constitution of the 
Authority is the sequel to this success. We 
expect from the Authority that it wilJ give 
incentive to the farmers to produce more for 
tbe purposes of export. Take for example 
the canning industry. The canning industry 
is mostly functioning in the small sector and 
is in the private sector. There are a number 
of shortcomings in this industry. First, 
the technology, which we use, is obsolete 
and we should introduce new technology in 
its place. The arrangement of packaging is 
also not satisfactory. If we export our goods 
in attractive packings, the demand of our 
products would increase in tht foreign market 
and we win be able to earn more foreign 
exchange. Packing, therefore, bas great 
imoprtance. The canning industry is greatly 
handicapped due to absence of good packing. 
It ne'eds improvement. We sban have to 
adopt newtccbnology for it. 

Bill 

Secondly, there is need to broadbase the 
Schedule because a number of items, which 
are in great demand in foreign countries 
have not been included in it. 10 each State. 
there are some specialities in the agriculture 
sector which, if exported, can earn a lot of 
foreign exchange. There is need to exploit 
the ~peciaHties in the agriculture sector in 
each state. Take for example the states of 
Bihar and U. P. where gram is consumed in 
large scale. There Sattu is made hy grind ing 
gram. It is rich in protein and as such it has 
both nutritional as well as th e medicinal 
value. The ~1embers of Parliament from 
Bihar, U.P., Madhya Pradesh must be 
knowing the importance of Sattu. 

SHRI GIRDHARI LAL VYAS 
(Bhilwara) : First you offer it to all. 

SHRI MANO] PANDEY: You are 
invited to a Sattu treat. What I mean to 
say is that there are specialities is every State 
which CCKl be exported directly. In regard to 

the specialities of different states; an assessment 
of their demand in the foreign countries can 
be made. Persons of Indian origin live in 
foreign countries in large number and the 
foreigners also have taken a liking to their 
delicacies. You have visited foreign countries 
and I also had the opportunity of going 
abroad and I found that Indian food is 
liked there. But in the Schedule. a number of 
such items are not included. I shall 
recommend that such items should also be 
included in the Schedule wbich are in demand 
in other countries. The food specialities in 
each state should be encouraged. 

Besides, J would request that due 
importance should be given to the role of the 
farmers in the Authority. Otherwise the 
traditional industrialists will corner the 
benefit. As the Member who spoke earlier to 
me has said, the cooperative sector should also 
be encouraged and those farmers should also 
be given representation in it who produce 
exportable items. I also recommend that in 
the Bill it should also be provided that a 
person representating a cooperative sector 
will be nominated in the Authority. Besides, 
mushrooms and algaes which are grown in 
our country, should also be included in the 
Schedule. 

With these words. I conclude and 
express my thanks for giving me an 
opportunity to speak. 
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SHRI THAMPAN THOMAS 
(Mavelikara) Sir, this Bill seeks to 
promote export of agricultural produce. If 
that is the intention, it is well and good. 
But, at the 'same time, how the cess which is 
going to be levied will react on the 
agriculturists is a question which has to be 
studied in detail. Secondly, in this BiJ1, 
provision has been made for registering 
exporters. I fear that a new class, those who 
are not now connected with agriculture or 
industry, will come up because of their 
influence, and this will affect in a detrimental 
way the agricultural production as well as 
export. I am not against the Bill, but I 
would like to ~uggest that sufficient 
safegu3.rds should be made to register only 
those people who are in the field of 
agricultural production, those who 
manufacture and process, those who are 
engaged in ~uch activities. Otherwise, 
because a person has got some influence 
with the bank or with the Government or 
with political bo,ses he wm get himself 
reg istered under this Act as an exporter, 
and this new man will be coming into the 
field only to explore his own future and his 
own financial advantage. Tbis is not goiog 
to help either the agricultural sector or the 
export. So, this is a fundamental point 
which I would like to sug2est : at the time 
of formulation of the policy of registering, 
rules wi1J have to be framed and in those 
rules. stfficient safeguards should be made so 
that only those who are engaged in these 
activities are registered as expor(ers. 

Then I may suggest that cooperatives 
will have to be given preference here. 
Increasing production in the agricultural 
sector can be achieved only by 
cooperative activities. Tn this Authority I 
find that only one representative from the 
National Agricultural Cooperative Marketing 
Federation is sought to be included. 
Agricultural cooperative is only one of the 
sectors in the cooperative movement. There 
is yet another more inportant agricultural 
cooperative movement which is called the 
Consumer Cooperative Movement wherein 
much more agricultural and industrial proce'~s
ing is being done. A representative from that 
body wbich is involved \n COMumet activities 
wiU have to be there. Then there is another 

section in the cooperatives which is called 
Industrial Cooperative Societies. Agro-based, 
agricultural cooperative societies are there. 
These are not linked to Agricultural 
Marketing Cooperative Society. Therefore, 
the repr\!sentation of agricultural 
representatives has to be much more than 
what is envisaged. The previous speaker 
was suggesting two; I may suggest that it 
may go up to fOJr or five. The country's 
pruduction in the agricultural sector can be 
increased only by involving people, and 
involving people can be done by promoting 
coopera tives. 

Anothee aspect which I would like to 
point out is bow to promote these items 
which are i neluded a broad. An effective 
clmpaigning in re,pect of all these items will 
have to be done. Whether the Authority 
that is proposed to be constituted under 
this Act is given that power, whether that is 
on the look-out of the Government, is not 
known. One as~ct where we fail is in 
propagating our items abroad. If we can 
effectively propagate our items abroad, We 

can take advantage of the situation. Then 
coming to the items which are included, 
only meagre items are included; there are 
other items which can be included in tbe 
Schedule. For example.. coconut. Coconut 
is facing a big crisis now. The prices are 
falling. If the coconut is used as an item out 
of which things can be manufactured by 
using agro based industries, then it can be 
exported. 

Curry powder of India is very well 
appreciated abroad. Everyone knows that 
curry powder is an item which has got 
very good market. But that is not included 
here. 

Then, there are c10ves grown in the 
southern parts of our country_ This is an 
item which can be exported. 

MR. DEPUTY SPEAK.ER 
GOnclude. 

Please 

SHRI THAMPAN THOMAS: Can I 
continue in the afternoon? 

MR. DEPUTY SPEAKER : No. 
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SHRI THAMPAN THOMAS : Then I 
wilt take only one minute Sir. I want to 
make only one pertinent point. 

The cashew nut is not included here. 
There is a Cashew E'5Cport promotion 
Council. I \\ould like to know what is 
the Governmenfs attitude towards 
overlapping of agencies will the overlapping 
of these agencie~ project the interests of the 
agriculturists? That means with the v3.rious 
agencie~ coming in, the price and cess 
which are teviej :1n the agricu1 t ural products. 
ultimately, these will fall on the shou!der of 
the agiculturists. Therefore my ~ugge"tion i" 
that a th'1roU!~h study of the~e thing" wiJl 
bave to be maje. Wh~re th~re are other 
agencies for promoting the export, like 
Cashew Exnort Promotion Council etc., their 
activities will have to be found ... 

PROF. P. J. KTJRlE~ (Idukki): M )re 
agencies are good for t~e farmers. 

SHRl THAf\,tPA~ THO\{AS : But not 
duplication of agencies. It ~ho_}ld not create 
jnterm~~iary parties. \-fy f~ar is that this 
will create int ~ r,n~diJ.ry oart;e~ with thi" 
provisi~n in tbe law, the peo')le who have 
no work. but only political influen:e will 
eo!'D~ a~ exoorters. Dn yon' want to grow 
them or ~row the agricultural products? 
Th~t is my QlJe;tior'l. I a'11 asking this 
because I fear about that. 

If you want to promote financial 
coopera.tives, and if you want to oromote the 
agriculturists you have to have a basic 
aporaa:h on this probiem. Tha~ j~ absent 
in this law. T"a~ is my SUbIlission Sir. 

MR. DEPUTY SPE~KER: We now 
apjourn for Jun:h to meet at 2.00 p.m. 

The Lok ~'lhha then adif)urnpd for lunch 
tiJI Fourteen of thE' Clock. 

The Lok Sabhs re-assembled after Lunch 
at six min ut~s past fourteen of 

the Clock. 

[MR. DepUTY SPEAKeR in the Chair] 

AORTCULTURAL AND PROCESSED 
FOOD PRODUCTS EXPORT 
DEVELOP\tlE~T A UfHORITY 

BILL 
AND 

AGRICULTURAL AND PROCESSED 
FOOD PRODUCTS EXPORT CESS 

BILL-Contd. 

[Translali on] 

SHRI GIRDHARI LAL VYAS 
(Bhllwara): Mr. Deputy Speaker, Sir, I 
support the Agricultural and Processed Food 
Pr<)ducts EXDort Development Authority Bill 
and Agricultural and Processed Food Pro
ducts EXDort Ce~s Bill, 1985. This Bill 
through which tbe Authority is being created: 
is very necessary and the Government ha~ 

taken a right stip at the right time. The 
export of the agricultural processed food 
through this Authority w'n go a long way 
to help the Government. It will earn foreign 
exchan~e and at the same time the industries 
will also get a chance to progress. This will 
provide more job opportunities to the people 
and th~y will b~come eco~lomically sound. 
It inc1ud·~~ ite:ns towards whi~h the Govern
ment's attention had not ':.:one earlier. Fruits 
and vegetables are not b..;ing exported, at 
the moment, to the de_;ireri extent. The main 
reason for this is n()n-~c,taolishment of such 
in~titutions as couk '-:.; .1')rt these commodities 
and thereby eam m0i.: :nl)n~y for the people 
of the country. Therefore. such institutions 
s'"tould be organised. may be in the coooera
tive sector. These should definitely be set 
up. Cottage indul:;tries or other induc;tri .. s 
should be set up to extract juice frou, lne 
fruits so that the d~mand in foreign countries 
could be met and the coun'try may also be 
benefi ted. Th is applies particularly i 0 

mango, orange and apple which can help us 
in exporting more and more juice. You have 
made provision for financial as~istance to 
such institutions. This will definitely help in 
establishing sucl) institutions with whose 
as~istance more and more benefit win 
accrue. The Indian sweet~ are also prepared 
with agriculturnl produce whether it is milk. 
'be~n' or any other agricultural product. We 
should export them also to the maximum. 
The country will definitely he benefited with 
this .... (Interruptiona). Mr. Daga is very 
fond of tbis item. In different States of 
India different typ~s of sweets are prepared. 
For example. Bengal's Resogul1a is very 
famou~. It is exoorted but it sholJld be 
eX{1orte(1 on large scale. Similarly, in 
Rajasthan, sweets like 'Mawa' and 'Rasmalai' 
arc prepared. Such sw~s .can be exported 
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on large scale. Not much attention bas been 
paid towards them. Special steps should be 
taken in this connection. This will definitely 
benefit the people here and our trade wi (h 
foreign . countries will also increase. We win 
be able to export tbem and thus earn 
maximum foreign exchange . .. (llltt"rruptions). 
Yes, diabetics also eat sweets because these 
are liked by everyone. Even if someone is 
sick, he will not be able to resist it. There
fore, this system needs to be further streng .. 
thened and we should pay proper attention 
towards lhis. In addition, such institutions 
should also be set up through whicb people 
engaged in preparing food products and 
processing are provided financial assistance. 
You have proposed a cess at the rate of 
0.5 percent to 3.0 percent in the Al:ricultural 
and Processed Food Products Exports Cess 
Bill, 1985. Will the money collected through 
that cess be utilised in payment of salaries 
etc. of the staff/officers and for other 
functions of tbe Authority or with that 
money you will provide financial assistance 
to set up new institutions and take action in 
promoting the exports. I want that specific 
provision to this effect shouid also be made 
in the Bill. 

The bill also provides that Government 
will provide assistance to the Authority so 
that it can provide financial help to other 
people and make arrangements for export of 
their processed· food products. I want that 
this work should be done on a large scale 
because in tbis way we shall be encouraging 
cottage industry. With better payment, the 
people will improve the quality of the 
commodities for export. That will not only 
fetch maximum foreign exchange to the 
coun ry, but the people will get employment 
also. You are aware that in aH our villages 
and townships arrangements are available 
for preparing many items from agricultural 
produce. Just now an hone Member was 
speaking about potato. He was saying that 
potato is produced in our country on Jarge 
scale but that is produced in other countries 
also. But if we manufacture chips or other 
items from potatoes then we can earn a lot 
of profit by exporting them. Similarly, apple 
chips can also be manufactured and exported. 
That will also fetch large profits to us. The 
chance of these things getting damaged is less 
whereas the raw materials perish quickly and 
arranaements for Quick traDsportation bavc 

to made to supply them early. These chips 
etc. can be preselved for a long period. 

Alongwith it, I want to request that cold 
storage facilities should be provided in those 
areas where fruits and vegetablc:s are produ
ced in abudance so that these could be 
preserved for a considerable period and could 
be utilised later for processing and exporting. 
Unless we pay full atlentlon to streamline 
these arrangements, no scheme can succeed. 
As shri Sultanpuri just now said, in Himachal 
Pradesh cold storages for apples should be 
constructed. I think the farmers will thereby 
get better price. We are aware that the farmers 
in those states, where some items are produced 
in abudance, do not get fair price for the 
produce. If we are able to preselve tbat item 
in cold storage, it will bring more profit 
both to the farn1ers as well as to the agricul
tural product processors. I want that the 
cess proposed to be levied should be used 
for strengthening this arrangement. India is 
well abead of many countries of the world 
in the matter of production of fruits and 
vegetables but at the same time the farmers 
should also be benefited and for this purpose 
whatever inputs are required by the farmers 
should be provided by this Authority. There
fore, unless the AUlhority pa)s attention to 
all these arrangemen 15, the income of the 
people cannot increase. 

Similarly, packing of these materials is 
also very important. If an item is well 
packed, is beautifully packed, it fetches better 
price. If jts packing if shabby, it will be 
sold at lower price. Thelefore, in our country 
training should be imparted in packing also. 
Oniy then all our arrangements will function 
smoothly. It, therefore, becomes the 
duty of the Authority to utilise tbe 
money to be received through the cess for 
streamling aJl these arrangements. Only then 
the purpose with which . the Bill has been 
brought will be achieved. It therefore, request 
that these arrangements should be made in a 
d~finite way so that the farmers are benefited. 

Several hoo. Members have suggested 
that in these institutions representatives of 
the farmers and cooperatives shouJd be 
taken. That will definitely go a long wny in 
so far as the protection of the inte~t$ cf 
the farmers is concerned. If you do Dot \iu 
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tbis tbe fanners are not going to benefit. 
You sbould, therefore, include the represen
tatives of the farmers and cooperative 
societies in these institutions. 

We also have a huge live-stock in India. 
Tbe farmers do not get fair price for them 
also. Therefore, arrangements should be 
made to ensure that the farmers get fair price 
of their cattle. 

Mr. Deputy Speaker. I support both 
the Bill wholeheartedly but if the sugges
tions I have given to remove the short
comings e.g. to include the representatives 
of tbe farmers and the cooperatives in the 
financial institutions, training in packing 
etc, are considered and implemented by these 
Authorities in power way, they will definitely 
benefit the farmers. I thank you and 
support the Bills. 

[English] 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : Hon. Deputy Speakar, Sir, this 
Bill seeks to have a statutory authority for 
the export of agricultural and processed food 
products. As far as the object of the Bil1 is 
concerned, I have no direct quarrel, but I 
do have same indirect quarrel which I will 
quickly enumerate. 

Firstly Sir, while export of agricultural 
and processed commodities is definitely 
necessary, there should be a guarantee that 
first these products would reach the mass 
consumers a t proper prices, j.e. the~ 

products would be within tbe reach of their 
purchasing capacity. The drive for export 
should not overlook that aspect, in any 
case. 

As far as the export is concerned, here 
the Statement of Objects and Reasons says : 

"Although the potential for exports 
of processed food products is good, 
there have been several constraints 
inhibiting its growth. The food 
processing industry is by and large in 
the small sector using technology of 
processin, and packaginB wbich IS out
dated." 

A. gri. & Procd./ood ~28 
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Now, this elaboration always makes us 
afraid, because here is the floodgate for the 
so called high-tech. not· available in our 
country., wbich these days is the fad. So, 
first of all, I would like to state that as far 
~s processed food industry is concerned, it 
IS good that the small scale sector is there. 
This sman scale sector should be heJped in 
a big way, because I do believe that in our 
country the required Rand D would not be 
lacking. May be due to the absence of 
proper finances and also proper orientation 
training and help to the small seeto; 
industry, tbey have not been able to compete. 
In any case it is difficult to compete because, 
after all, the New Economic Order for which 
we are fighting is still far away. That is 
why, I would like to submit here that 
whoever may be the board people, the 
Government should give us an assurance 
that the first perference would really be 
given to the small scale sector itself. And 
Government should provide proper help 
for its improvement. If any large scale 
so called high-tech. is to be introduced in 
some fields, please for heaven·s sake do not 
land us in a situation wherein we import 
high-tech. and spend so much foreigo 
exchange which will not be covered even 
by all this so-called export. This is often 
our experience and this is also the 
experience of many third-world countries. 
Therefore, while the drive for exports within 
a limited parameter is laudable, these other 
aspects are also very relevant in our economy 
today. So, I would like the Minister to 
e~press his minG on this. 

I would like to make a submission on 
another matter also. Potatos and some 
other velY popular agricultural goods have 
been referred to by many of the previous 
speakers. NaturaJJy I support them, but I 
do not want to repeat the points. I would 
like to mention one agricultural produce 
which may invoke laughter from the 
Minister, but it is very important for us. 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : Because 
you are laughing, I cannot resist it. 

SHRIMATI GEETA MUKHERJEE: 1 
am ready to laugh, and be laughed at. This 
particular aar~ultural prod~ is betel leaf, 
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If you think that bet~l leaf has no export 
potential ... 

SHRI KHURSHID ALAM KHAN : 
There is a lot of export potential for it, i.e. 
to Pakistan. 

SHRIMATI GEETA MUKHERJEE 
But I. strongly feel that the export potential 
for bete~ leaf has not yet been investigated. 
I believe there are countries which are 
accu.:;tomed to its strong taste. It can be 
cultivated. It is necesssary. 

From my own experience I can say this. 
I come from a betel leaf area. That is my 
field of work. In the last two years its 
price has gone down rock bottom. 
One does not know why. Those who take 
betel from the shops pay more and more, 
bu t asfa'r as peasants are concerned, they are 
getting less and less. I have heard that it 
is so because of greater production. Maybe, 
but I do not know. But there must be some 
problem occurring between the stage of its 
production and its reaching the consumer. 
This should be looked into. In this field, 
a serious attempt should be made for 
processing and exporting it. The question 
should be seriously gone into. In fact, 
mainly for pleading for the export of betel 
leaves I rose to speak on this bill. I would 
hke the Minister to take special note of it. 

The Minister should take great care to 
see that in this whole effort does not become 
a white elephant because of the entry of 
various multi-nationals. Instead, Rand D 
should be properly improved, and proper 
finances should be made available to the 
small scale sector. Thank you. 

[Translation1 

·SHRI G. S. BASA VARAJU (Tumkur) : 
Mr. Deputy Speaker, Sir, I rise to support 
the agricultural and processed food products 
export development authority Bill, 1985. So 
far many of my learned colleagues have 
expressed their view on this Bill. In fact 
this Bill should have been brought in this 
House some ten or fifteen years ago. 
However, 1 am happy that this Bill has 

bee.) introduced now and I hope it would 
encourage our farmers throughout the 
country. I say that this Bill is a boon to 
the farmers of our country. 

Today farmers are not getting 
remunerative prices for their produce. Only 
J 0% of the market price is reaching the 
farmer. The other 90% of the price is 
going to the merchants. This is because 
there is no proper marketing facilities for 
our farmers. In this process the middle 
men are amassing wealth. Crores of 
rupees go to the pockets of traders and the 
farmers are the losers. 

The Chairman wiJl be appointed by tbe 
Central Government. There is respresenta
tion from various fields on this statutory 
authority. But surpr:singly there is no 
representation from the farmers community. 
I request the hon. Minister to include at 
least 25% of the members from the farmers 
community. I also expect a positive reply 
from our minister in this regard. 

In the Schedule several items have been 
included. The first item includes fruits, 
vegetables and their products. Fruits are 
grown abundantly in our country from 
Kanyakumari to Kashmir. In Karnataka 
mango, goa, sapota and othe,r frunits are 
grown. But what are the farmers getting ? 
It is only 10% of the market value Regard
ing flowers also the same story is repeated. 
The grower is getting a meagre amount and 
the merchant is getting the major chunk of 
price. This Authority should open cooperative 
societies to help the farmers in marketing 
their goods. I also urge upon the Minister 
to provide storage facilities to the farmers. 
In every district headquartes there should be 
colc storage facility. 

Packaging and processing has to be done 
on ~cientific lines. Modern technology has 
to be adopted for this. The fruits like 
mangoes, tomatoes etc. will not get 
proper rates if they are not preserved 
properly. These fruits are very useful. 
Ketchup is prepared from these fruits. In 
Karnataka we have the Kissan Products 
factory. But from all these products it is 
the middle man who is the real beneficiary. 

-Tbe speecb was oriainally delivered in Kannada. 
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Many of the fruit growers are being looted 
by the merchants. These nlerchants earn 
crores of rupees by exporting products of 
fruits. 

During droughts thousands of cows are 
pushed to slaughter houses throughout the 
country. Slaught&ing of cows nlust be 
s topped in the whole country. Meat and 
meat products of sheep. goats, pigs etc. 
should be processed scientifically. Hygienic 
methods have to b~ adopted while proce~sing 
the meat products. The same procedure 
should be followed for eggs also. Purchase 
and sale of eggs also should be through 
cooperative societies. Market price of an 
egg is more than 6u paise. But the person 
who has a poultry gets only 25 paise. 
Similarly dairy products should be marketed 
through cooperative societies. Karnataka 
and Gujarat are popular in the Jairy 
products. The . dairy development cor
poration should come forward to help the 
farmers with regard to marketing of dairy 
products. Quality control of dairy products 
is also a must. During rainy season there 
woald be' a sudden increase in the dalry 
products. Many a times there will be no 
one to buy ghee. This has to be avoided. 

Confectionary, biscuits and backery 
products ha ve been included. 1 am happy 
about this but unfortunately cocoanut, 
arecanut and betel leaf etc. have not been 
induded in the scheduJe. I request 
the bon. Minister to include these also. In 
Russ,~ there is a great demand for cocoanut 
products of India. Therefore it is very 
essential to maintain a goods standard in 
producing these products. In Kamataka 
and other parts of the country honey is 
being proJuced jn large quantities. BL't 
there is no remunerative price. Sugar 
products also are in demand in the 
international market. Cooperative societies 
have to do a lot to encourage bee keeping 
in our country. 

Herbal medicinal plants are abundant in 
our country. Ther.! is one herb in my place 
whose Jo~al name is 'Kosikanigar. This herb 
is in great demand in West Germany. It is 
u~ed in the manufacture of medicine to cure 
c trlC.!r. The farmers have to be appraised 
iH),hlt ('tis and they should be encouragc.td 
to i': t tb.~ benefit out of such herbs. Home 

Bill 

industry also must be encouraged by offering 
remunerative prices. 

Regarding cess, I have a r~quest to the 
hone Minister it should be minimised and the 
farmers should be encouraged. I also urge 
upon the Minister to do away with the 
export duty. 

I Thank you for givIng me this 
opportunity and with these words I conclude 
my speech. 

[English] 

SHRI V. SOBHANADREESWARA RAO 
(Vijayawada) : Mr. Deputy Speaker, Sir, I 
welcome this Agricultural and Processed Food 
Products Exports Development Authority 
Bill that has been brought forward by the 
Government. 

Sir, it is good that the Government 
thought it fit to bring forward such a Bill, 
and the experience during the Sixth Five 
Year Plan was that the targets of exports 
could not be reached due to different 
circumstances that had prevailed. And, 
in the Seventh Plan the Government 
has been contemplating substantial increases 
in the export of tea, coffee, tobacco, cashew 
kernel, processed foods, spices etc., to a great 
extent. In fact, the present export level is 
nearly Rs. 217 crores. The Government is 
expecting to export nearly Rs. 1334 crores 
during the Seventh Five Y~ar Plan. Silnilar 
is the case with the other' agricultural 
processed food products. It is but natural 
that the Government is contemplating more 
exports of these products, because, our 
country being much behind in technology 
and science, as well as industrial deveJop-
ment when compar~d to several other 
countries we cannot expect to export 
machinery, much more so tbe sophisticated 
one. But the country being mainly agricul
ture based. with vast potentialities in regard 
to cultivable land, fertile land and the 
irrigated water and the toiling farmers, there 
is lot of scope for much more increase in 
the agricultural and other products. \\ ith 
an encouragement to the industrial sector 
pumping thousands of crOfes of J upees into' 
it, the earning through export of machinery 
and transport equipment is baldly Rs. 500 
crorea while our total export for 1983·84 
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was of the order of Rs. 9867 erores. That 
me~nSt it does not constitute even 10 per 
cent of the total export. So, the best way is 
to take all precautions and encourage the 
export arena of agricultural and processed 
food products, cashew, ktrnals and spices. 
They are having more encouraging markets 
abroad especially USA, Netherlands, 
Australia, Japan and other countries. In 
regard to tobacco, instead of Jeaving it 
completely in the hands of private trade, if 
the Government can take up export of 
h)bacco, our earnings will be much more, 
bvc~use there.! is a lot of cutting down the 
price by these companies, some of whom 
are foreign based though their equity. was 
subsequ~ntly diluted. Similar is the case in 
regard to oil-cakes also. In r>.!gard to rice, 
the Government wa~ allowing export of 
basmati aud non-basmati rice. But some 
time back. the Government has Imposed 
restrictions on it and it i~ not permitting 
export of basm.1ti rice only. In fa.;;t, our 
country is having huge buffer stock of food
grains. And there is no fear at all in regard 
to its availability. In fact, the god owns are 
full. The Government is finding it difficult 
to keep the procured focdgrains like paddy, 
rice and wheat. Under these circumstances, 
I reque5t the Government to seriou.,ly think 
about it and permit export of fine, superfine 
varieties of rice also. In fact, it earns more 
foreign exchange than wheat because the 
price prevailing in the international market 
is more favourable to rice than to wheat. 
Some time back in a meeting of Commis
sioners of Agricultural Production with the 
Secretary (Commerice) it was suggested that 
such a thing should take place and that 
cultivation of basmati rice which hitherto 
confined to Jammu and Kashmir, be taken 
up in a large way in Andhra Pradesh t UP 
and other parts of the country. 

Regarding rr.eat and meat products, 
there is a great scope for exports. Andhra 
Pradesh is next in egg production to Punjab. 
With the starting of an international fljght 
from Hyderabad, we will be in a better 
position to expert these itenls. We request 
the Government to provide airconditioned 
storage facilit ics for these products to 
enable us to export these products. 

Apart fronl increasing exports t (he Dlain 
objective of the Authority should be to 
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collect relevant data from foreign countries. 
It should have very efficient administrative 
marketing as well as research wings to advise 
on the current demand as well as future 
projections. Th~y should make available 
this information to the people in all parts of 
the country through the respective State 
Governments to see that the best efforts can 
be made by the State Governments in the 
matter of production of these items which 
the GovernmeBt intend to export and earn 
precious foreign exchange. 

Regarding upgradation of technology, 
it is true that there is definitely a need to 
upgrade it but I would suggest that the 
Government should upgrade it in such a 
way that it should not go into the hands of 
these multinationals or very big monopoly 
companies. The technology should be 
relevant to the needs of our country and, as 
far as possible, it should be within the reach 
of the small scale or the medium scale 
sectors so that the monopolists do not get 
the opportunity to monopclise in d:at field 
and exploit the farmers. 

T find from the Statement of Objects and 
Reasons that people from se\ eral sectors 
wilI be put on this Authority but 1 am very 
sorry to say that I do not find any mention 
about farmers \\ he are solely responsible for 
raising the food crops or the food 
products. who are. the main people 
behind the entire efforts. I do Dot know why 
the Government has left them. I have 
proposed an amendment also that from 
different zones in the country-because in 
each zone some item will be there for 
export-let there be representation on this 
Authority so that justice is done to the 
farmers. Let not the profit made by export
ing these things and by earning foreign 
exchange go only to the industrialists or the 
middlemen or the businessmen. let the profit 
be shared and the benefit percolate to the 
farmers who are behind the entire dforts. 
]n fact. the Government could have exported 
large quantity of sugar but b(cause of the 
5hortsighted policies of the Government, 
because of the denial of the Governn1ent in 
fixing a remunerati"e cane price. we have to 
import sugar from abrC'ad recently. Such 
things should not take place. 

The Authority should have ~ome 

COJl1mittees also- which I have proposed in 
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my amendment also-such as an executive 
committee to run the affairs, a production 
committee which can take care of the 
production needs, a market::lg committee 
to study thoroghly the marketing needs and 
to see how best we can achieve the unit 
value realisation so that our products will 
get the maximum price from different areas 
in the world. 

The quality of export products should 
be checked thorough!y, other\\· ise, the 
country will get a b~d name. It happened 
so in the case of tobacco when tobacco was 
exported to China. Those things were sent 
back and only this year they are again going 
to place orders. So, let Dot such things be 
repeated again which tdrnish the image of 
the country and hamper OUT exports. With 
these suggestions I thank you. 

DR. K. G. ADIYODI (Calicut) : Sif, 
I welcome the Bill and support it. I under
stand that the imports cf our country are 
increasing and the exports are just at a 
stagnant stage. Our main products to be 
exported are agriculture- based products and 
r~quire a lot of processing, proper marketing 
and standardisation. Unless that is there, 
the market world over will not be able to 
purcha~e our items. Especially when our 
Seventh Plan is dependent on our national 
resources, this is tbe only sector wherein we 
can boost our exports and reduce our import, 
and the trade balance and all otr.er financial 
stabilisation methods can be put on the 
right track. According to the BiB it is 
clearly stated that all the processes whether 
they are drying, caning, peeling or any other 
sort of process corning in contact with our 
agricultural products, make the product 
'processed food'. So, v. hen the rules are 
framed, unless there is a definite indication 
to tbe Offices, all the agricultural products, 
when they are exported, wiH COOle under 
the perview of processing. 

The other thing is-as stated by my 
bon. friend from ·the other side-that OUf 

products are just rejected because they are 
not of standard quality. Even in regard to 
cardamum, coffee, tea, every year we are 
getting report~ that they are rejected. To 
combat that our sophisticated processing 
arrangements in the rural areas is a must. 
In addition to that, when there is 1100d in 
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agricultural production-whether it is fruit, 
cereals, paddy or any other sort of agricul
tural produce - our farmer is' not getting the 
proper storage, god owns, marketing and 
prrcessing facilities. And wherever there js 
such a facility, it is not up to the standard. 
So, the poor agriculturist who produces more 
is pena li~ed. To overcome that, our request 
to the hone Minister is to have a proper 
system wherein we can process, store and 
give additional facilities to the medium and 
margina1 farmers. 

Regarding coconut cultivation, KeraIa is 
in soup now. In spite of various requests 
from the State Governments and the 
Members of Parliament, a definite assurance 
is not coming forth. The livelihood of entire 
agriculturists in this area depends upon the 
cultivation of the coconut. Each and every 
household, whether it is having three or 
four or t\!n or fifteen coconut trees-is 
suffering. Without proper yield, the entire 
economy of the medium agriculturi~ts in the 
southern States especia1Jy in Karnataka, 
Kerala and Tamil Nadu has been shattered. 
Therefore, I 'would request the hon. 
Minister to tell us what exact steps the 
Government is going to take and what win 
be the benefits that will be given to the poor 
agriculturists who are agitating for the past 
so many months. Lac.t year, during this 
period the coconut oil price was Rs. 3,500. 
Now, it is below Rs. 1,500. Since the farmers 
in those areas are faced with a very grave 
condition, I would request the hon. Minister 
to give a categorical statement regarding the 
price \\ hich you are going to give to the 
agriculturists. 

With these words, I once again support 
the Bill woleheartedly. 

[Translat ion] 

SHRI C. JANGA REDDY (Hanam
konda): Mr. Deputy Speaker. Sir, I will 
have to welcome this Bill. 

We want that ke~ping in view the welfare 
of farmers, only the genuine farmer should 
be included in the Board. When we go into 
the composition of the Board, we find that 
the persons, who have lost Parliament and 
Assembly elections are appointed as Members 
of the Board. The Boards should not be 
utilised for poJiti~1 rehabilitation. It may 
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be the'Tobacco Board or the Cotton Board, 
you will see that their Members belong 
either to the ruling party or the opposition. 
parties. I mean to say that actual growers 
should be given representation on these 
boards, which should work for the benefit of 
the farmers who culti vate and grow the 
crops. We want such type of arrangement. 
There are many Boards like Tobacco Board, 
Cotton Corporation etc., but none of them 
th inks about the welfa re of farmers. They 
all think on commercial basis. This board 
should not be like other boards. \Ve have 
b~en told that a board is to be set up for 
the expJrt of certain agricultural products, 
because at present private parties ar~ 

ex;>orting them. Now, I come to fruit juice. 
Y ... )U will find that in May and June, the 
price of lUlngoes in Andhra Prade<\h is 
Re. 1 per Kg whereas in Delhi it is Rs. 3 
p:!r K~. There ought to be some parity 
betw~en what the producer gets and what 
the con~umer pays. Today. potato growers 
are facin~ starvation in Uttar Pradesh and 
areas. ajjacent to Nlgpur. Tomatoes are 
being sold at 75 raise per Kg at the places 
nelr N16P~1r. S )m:!time~, the farm~r feels 
like dio;tributing th~m fr>!e of cost among 
p~,")p\e 1n th~ c\ty and ~ome'\me'S he utilises 
t,e:n as fo:id~r f0r his cattle. I would. like 
to sugg~st thlt to.n)to sau,;e may be 
produced an1 exporteJ. We know thlt a 
bottle of tomato sa'lee co:;ts Rs, 7 whereas 
tomlto contents in it are worth Re. I only. 
Who is po;:keting R'i. 6? The empty b-Jttle 
might be cO.iting 50 paise. A packet of 
potJto chip'). cOltaining p)tate~ warth 
10 p1i~e. is said at R.,. 2. Wh:lt ar.! its 
reasons? Similar is the position in re~pect 

of many other item'i. The diff!rence between 
the prices of arti,:le~ prJJuc'!J hy a f~rmer 

and the articles mlnuf;lctur;!d therefrom 
goes up by' 11) time'i anJ som.!times SO times. 
It is not known whether the farmer is 
benefited or not in growing maize, but a 
shopkeep~r instal.; a p;,o corn machine and 
earns Rs. 100 out of t Kg, of maize. 1 do 
not know the Hmdi equivalent of pop corn, 
but in Telugu it is called PailaJu. What are 
its reosons? The grower is subjected to 
exploitation. This Board is being set up in 
order to save him from exploitation. That 
is why we welcome it. In forei~n countries 
a rticles made in our country are sold at very 
high prices. Priyapachchadi of Warangal 
is famouc; not only in Delbi but in foreign 
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countries also. Such articles should be 
brought under it. We know that scarcity of 
water is increasing. Mango and Spota trees 
do not req uire much water. They should be 
~tored in sufficient Quantity. Potatoes. 
tomatoes, oranges and managoes should be 
stored in sufficient quantity and should be 
brought under the purview of the Board. 
and in the event of a bumper crop the pulp 
and juice thereof should be exported to 
foreign countries. Today. a persons., who 
gets an export licence, becomes millionaire 
within a very short period but land holding 
of the farmer, who cultivates them. comes 
down from 2 acres to Ole acres and from one 
acre to half acre and in the end he is 
compeJJed to migrate to a city and ply 
cycle-rickh'ihaw. It is a very good step that 
efforts will be made to eliminate the middle-
men through the proposed ex;:>ort board. 

Tomato is a perishable commodity. It 
starts rotting the next day. Stonge facility 
should be provided on hire for it with the 
Marketing Committee~s funds. Potato can 
last for one to two months. Therefore, cold 
storage fa:tlity should be provided ,for 
peri;;hable g':lnds so that they can be sold at 
a tlme when the prices are hlgher . 

Sir, you are also aware that poultry farm 
j., a big businelij5 in Andhra Pradesh, but the 
f.lrmers running thi:; business are suffering 
lo5~e~. Eg~s ar.! exported from th'!re to 
D~lhi as wdl as DJbai afld Arab countries. 
But if the traders from B )mbay fix the price 
of an eg~>; at 30 pai~e. the poultry farm 
people are ruined and they suffer beavy' 
l(Hs~s. They depend on Bombay businessmen 
who export eg~5 to foreign countries. Since 
YOU are setting up the Export Board, you 
should pur~hase the entire sto~k of eggs. 
We can make egg powder also. We have 
seen in foreign countries that omlette is 
readY within one minute. They prepare it 
fro~ the powder instead of eggs. Eggs of 
Andhra Pradesh, potatoes of Uttar Pradesh 
and Basmati rice of Punjab are famous. 
You should pay special attention towards 
them. The prices of paddy and cotton have 
gone down, but the prices of cloth have not 
falJen. The reo8son is that the middlemen 
are exploiting the farmers. You can stop 
this exploitation through this Board provided 
it functions honestJy. A friend bas drawn 

attention towards 'Vijay Masoori' and 
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'Khichari~. Biryani and Khichari of 
Hyderabad are famous. The quality of rice 
is\so good that its sight has a satiating effect. 
Permission for tbe export to foreign countries 
is not given as they are the items of local 
consumption. The hon. Minister is aware 
of this as he is connected with Hyderabad. 

[Ellglbh] 

MR. 
c('me. 
there. 

DEPLTTY SPEAKER: We \\ ill 
\Vhen you lnvite U~, we will come 

(Translation] 

SHRI C. JANG.A REDDY: All of you 
wilt be invited ('0 the o.:ca'iion of my 
daughter~s marriage and Biryani will be 
served to you. 

SHRI KHURSHID ALAM KHAN 
BagaTe Bagan ii available in Hyderabad. 

SHRI C. JANGA REDDY: You are 
right. Very good non· Vegetaf!an food is 
available in Hyderrlb.ld. Pigs should aho 
be expnrted as its melt is in great dernan:l 
there. You can also set up pig farmli. 
M1l:ton can be exported after dehydrating 
it. Eggs. hens and p:g<; can be exported. 
With these words r thank you for giving me 
time and conclude my speech. 

SHRI HARISH RA\VAT (Almora): 
Mr. Deputy Speaker, Sir. keeping in view 
the re.:Juirem~nt of foreign ex:!hange and 
deficit in our fureign tr Jde, I feel that the 
object<; of the Bill b!come rn')r~ compre
hensive and urgent. You are setting up this 
authority with a definite p~lfp;JSe. Nobody 
has any objection to it. 1 would like to 
point out th3.t since the Proces6e~ Food 
Export Promotion Council is not target 
oriented, it ha~ nr,t b~en abJe to make 
acbievem:nt to the d.!sirej ext~nt. 

14.59 hn. 

[SHRI VAKKO\i PURUSH0THA~AN 
in the Ch.Jir 1 

I wou1d like to submit that there i~ 

need to make it target oriented. We will 
have to identify new fields of export. Tin 
nON we have r:~c;;trict~.:.I olJr sunplie~ to 
traditionaf area4) or cOLIn! des. There is grea t 
potential in Gulf countries and W ~~tern 
European countries. If el:Torts are made 
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to export our products to these countries, 
we can get a very vast market. A number 
of competitors are entering this field 
gradually. Therefore, quality control will 
have to be maintained constantly. You 
have m~de a provision. but there is no such 
clause in it under which you can maintain 
its quality. I, therefore, request you to 
think over this matter also. Besides, certain 
new items should also be included into it 
because it is possible that some other 
countri:s may like to enter the field of our 
traditional items. If we do not explore new 
items, we wil1 experience difficulty. 

15,00 hrs. 

Apples in consider:.thle quantity get 
damaged in our region every year. In U.P., 
con"iderable quantity of raw mangoes gets 
dc.naged at the time of mango crop. The 
same is the position in respect of l'otato 
crop. All these things are required to be 
looked into. 

You have mlde a mention about giving 
representation to fruir an·i vegetable growers 
on this BH.rj. In ')'If c)uotry growers of 
Cocon:Jt and man) O,~H~r items have a very 
strong lobby and they manage to get 
representation on these Boards by raising a 
hue and cry. I want thlt some such 
arrangements should be made to inc1ude 
penple representing each area or item ;n 
these Bt:lards so that they can safeguard their 
interests. 

Sir, 1 am not against introduction ,)f 
new technology in our country. But I feel 
that in the name of new technology or joint 
venture big persons may enter tbis field. 
Being a small scale industry thousands of 
persons are in employment there. According 
to my information many big persons want 
to enter this field. I simply want that in 
the name of new technology and joint 
venture big personc; may not be able to enter 
this field and corner the entire benefit 
because in this Bi11 I do not see any 
provision to check such possibi 1i ties. I 
request you to eOiure this thing so that 
interests of persons working in smal1 scale 
induc;tries may not be harmed. Besides, 
you have not made clear in the Bill what 
woul i be its net-work through which you 
propose to provide subsidy, etc., to the 
people. You have Dot made it clear how 
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you are going to promote the growers and 
through whom you are going to give 
,,",ssistance to the manufacturers; you have 
not said anything in detail on all these 
points. 

I hope you would clarify the points 
rai~ed by me in )lour rt!ply and pay attention 
to these aspects. With these words, I 
welcome the intention of the Bill. 

SHRI PRAKASH V. PATIL (Sangli): 
Mr. Chairman, Sir, I rise to support the 
Agricultural and Processed Food Products 
Export Cess Bill, 1985 and the Agricultural 
and Processed Food Products Export 
Development Authority Bill, 1985. A 
number of hon. Members spoke at length 
on the prices of agricultural products and 
they also touched the production aspect. 
We see that the production does not 
increase significantly b!cause agricultural 
products do not fetch remunerative prices. 
If in a particular year, the production of a 
commodity goes up, it leads to marketing 
problem and the prices crash due to non
availability of timely marketing facility. 
Therefore, I support the Agricultural 
Products Export Bill brought forward in the 
House. 

First of all, I want to draw your 
attention to butter which is a milk product. 
Last year, about 3,000 tonnC5 of butter was 
put in storag.! in Maharashtra anJ this year 
too, another 4,OOJ tonnes of butter is 
expected to be added to it. That means. 
we hav¢ 7,000 tonne::; of butter in storage, 
the value of which comes to about 
Rs. 15 crores. On the other hand. we are 
importing edible oil worth about Rs. 1600 
crores, whereas we do not ha ve any 
marketing facility for our indigenous pure 
Ibee. Similarly, according to research 
work carried out in Am!rica 011 wheat-tHan. 
we can get 15 to 20 pcr cent edible oil 
from wheat bran. I want that an indu~try 

for proc!ssing 'Nheat bran should be set up 
in our country also. Through this process. 
we can have a producti\)n of about 7 lakh 
tonnes in the developing counrries. 

We grow sugarcane in abundance in our 
Manarashtra State, but Government have 
imported sugar worth Rs. 800 crores. Since 
the production of sugarcane in our State is 
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much more, there is need for opening more 
sugar mills. We have sought permission to 
set up 52 sugar mills in the State, but the 
Government have neither granted the 
permission so far nor have relaxed the 
policy. Therefore, I request that permission 
for setting up these mills may be granted. 

Mr. Chairman, Sir, likewise, there has 
been increase in the production of wheat 
and also of its buffer stock which is of the 
order of over 32 million tonnes. Therefore, 
Government should give permission for 
opening more flour mills in this sector too. 

I am sure, that the Bill brought forward 
by you will fuifil all these aspirations and 
will help in pushing up the exports and 
framing a better policy for intt:rnal con
sumption. Tbis corporation is doing a good 
job in the field of providing loans. Coope
rative B.lnks in Matylrashtra have done well 
and we have over Rs. 981 crores as deposits. 
WI! want to set up processing industry 
through these banks, but Govertlment have 
not given permission for that. The Govern
ment should grant permISSIon for this 
purpose to enable us to solve the problems 
faced by the food industry. 

[Ellgli~h ] 

SHRI PIYUS TIRAKY (Alipurduars): 
Mr. Chairman, while supporting this Bill, 
I should like to have replies to my points 
from the Minister. 

Before we exp~)rt our products, the 
Government should make sure that the 
people of India should first get good because 
in our country we are not getting enough 
food for our people and the Government 
knows that 51% of the population are below 
poverty line. It m;:ans they are not able to 
get the food they need and our planning 
should be made in such a way that what 
we need in th: country must b~ ensured 
first before we export. Otherwise, our people 
will be very much in trouble. Just now we 
are thinking that wc have enough food and 
that we can export. But in practice, our 
people are not at all getting food. (n Delhi 
itself, Inany essential commoditiec; and 
foodstuffs are v~ry scarce and th~ir p[ice~ 

are going up day by day_ So, tbe Go. rn-
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ment should first ensure food to our people 
and it sbould be good food. We must ensure 
this before we e~port. For instance, good 
variety of tish or meat or eggs are not avail
able and perhaps 700A, of our people are 
getting only poor food, because they cannot 
afford to take good food. So, the Govern
ment should not boast tbat such and such 
item is exported while our people are 
starving. 

PROF. N. G. RANGA (Guntur) : But 
we have lot of fruit and food which is going 
waste. That has to be processed and 
exported. 

SHRI PIYUS TIRAKY : Tbat is 
occasional. But we have to see that we 
produce sufficient quantity of sugar. 
Government exports sugar at less price and 
we are paying more price in the country for 
sugar than the exporJ price that we are 
g~tting. We do not know our food require
ments and we are exporting food. So, the 
Government should first ensure that our 
people get what luey need. The Government 
should kno\\' how m .leh milk per day our 
people need and what is the per capita 
consumption in India.. Ttlat should also 
be kept in mind. Otherwise, we will bo!come 
a laughing-stock if we export our foodstuffs 
to foreign countries wh!n we ourselves are 
starving here. I request tbe bon. Minister 
to give full details as to how much foodstuffs 
we are in need of, staple food and good 
food for all the people. Only after satisfying 
our requirements, he can thirik of export. 
I think, Govc:rnment is in to trouble because 
of Jheir own failure and somehow tbey want 
to get money. They are depending on foreign 
money and so, the country's food should 
go to fetch that money! While it is 
encouraging for the farmers, it is not 
encouraging for the whole country because 
there are a number of people living below 
the povl!rty line who want food and whose 
food needs must be met. Government 
should give a guarant~e th.lt all indians 
will got food. OnJy after that, they should 
think of getting our foodstuffs exported. 

[Trans/at ion] 

·SHRI V. 
(CbikbaUapur) 

KRISHNA RAO 
Mr. Chairman, Sir, I 
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welcome the Agricultural and Processed 
Food Products Export Development 
Authority Bill, 1985. This is a good Bill 
which intends to encourage ihe farmers of 
our country. Hence I am happy to support 
the Bill. While speaking on the Bill I have 
some important suggestions to offer for 
tbe kind consideration of our Government. 

Once upon a time there was shortage 
of food grains in our country. But due to 
the hard work of our late and sincere 
efforts of our late lamented leader Smt. 
Indira Gandhi we were able to attain self 
sufficiency in agricultural produce. In 
addition, we are exporting food grains to 
various countries. 

At this juncture, unfortunately the 
farmers are not happy in our country. Tbey 
are not getting good return for their produce. 
In our country more than 70% of the popu
lation are agriculturists. This Bill intends 
to give a new turn to promote export of 
agricultural and processed food products. 

This Bill is a very well planned Bill. 
I. congratulate the hon. Minister for bringing 
such an excellent Bill in this august House. 
But we have to take the responsibility 
helping the farmers to get remunerative 
prices. J t is the farmers who sweat and 
produce agricultural products. The C01SU

mers buy these products. Today neither the 
farmer nor the consumer is benefited. Both 
of them are exploited by the middle man. It 
is the merchants. traders and other middle
men who are enjoying the fruits. This has to 
be put to an end immediately. 

Sir. J was surprised to see the constitu
tioo of the Auth:lrity. Planning Commission 
has its repre~entation. Members of Parliament 
have been included in this Authority. 
Agricultural Marketing Adviser to the 
Government of India has got representation. 
But unforr uoately the farmer has been axed. 
There is no representation of farmers in 
this Authority. I earnestly request the bon. 
Minister to include farmers also in the 
Authority. 

It is very important to be honest and 
to maintain a very high quality control if 
we have to promote export of agricultural 

·The Spoech was oriainaUy delivered iQ l(.aQnada. 
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and processed food products. Packaging 
and Processing should be done using the 
latest technology. QJa lity certification and 
unifying the e",isting inspection of the 
products are also very important. The Bill 
has sufficient SCOD~ to ml.intain quality 
control. In ajjition to this attractive adver
tisem~nts should be li veo about our products 
in the international Inarket. There will be 
greater dCffi.lnd in the internati0nal market 
for our products only when we maintain 
th e quali~y. 

I am a farmer. I know the diffi.;ulties 
of a farmer. I t~o grow agriculture products. 
I have the first hand bitter exp~rience of 
low price that is offered to a farmer. There
fore, I urge upon the hone Mmist~r to set 
up cooperative so;;ietie~ throughout the 
cOJ:1try to h~lp th.! farm~r~ to g~t remunera
tive prices. r:l~5e S();letie3 will a'void the 
middlema.n autoffiltically. 

The farmer:; shouIJ get all encourage
ment to go for hy~riJ variety. Then only 
th.!Y can pr.)j\.,l;~ m),~ gr..lin-;. Tue farm.!rs 

should b~ properly apprised of the bene(its 
of hybriJ variety. OUf Gov.!rnm:ot hlS to 
tak~ thi:; r~)pJ:Hibility anj it sh.)~!.j su;>ply 
hybrjj s::!.!.j~ to all to;! vill:.lgers. 

I am not against levy. But Sir, I earnestly 
request th~ hO:1. Minister (0 put a very 
meagre levy. Then only the farm;:[s can be 
insplr.;d. In fact. O.Jr G Jvern n,;!1t~ p3licy 
is to help the pJJf f.lrm.!rs of our CJunrry. 
I h.)p~ tLiat the b0:1. Mlnist\!r will do the 
need-rul in thi, r~gar j to reduce the levy. I 
thank you for allowing me to give som! 
suggestions anJ with the5e words I conclude 
my speech. 

(English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM'KHAN) : Sir, at the 
outset I would certamly like to express my 
gratitude to the hon. M.!mbers for the 
interesting and useful contribution thlt they 
have made to the debate. Very useful 
suggestions have also been made and 
certainly they would receive the e~rnel\t 

consideration by the Government. 

But 1 would certainly like to add that 

Bill 

for the first time this Authority is being 
set up. This A uthority is being set up with 
all the good in 'entioos of helpiog not only 
the exports, but also ensuring that we 
produce more in this country and we export 
in such a fashion that we get more added 
value because so far we have oot been getting 
added value. We have been exporting in 
bulk and what the importing countries 
were doing was that they were packaging 
and selling them and making profits which 
should have gone to the exporting countries. 

Sir, at the initial stage when I introduced 
the Bill I said' that export of agricultural 
products IS around 25% of our total export. 
Ther\! are enormous opportunities for 
enlarging the scope of these exports and 
particularly of added vall1e exports, so that 
we get more foreign exchange and the return 
to our people is also more. Naturally with 
the added value exports, when the return 
value WIll be more, there will be more 
pro~perity for those who are really responsi
ble for proJucing these commodities. 

There is a scope for rapid development 
of horti.;u!turJ.l products, meat, meat pro
du.;ts, pi)\.l\try and poultry products, processed 
Ii vesto.;k products and vegetables. But here 
food, I w()ulj certainly like to m!ntion that 
all th! Hon. Members who have spoken have 
m!ntion.!d ab.)ut the quality control. 
C.!rlainly It is very neC\!5Sary that we should 
P.1.y m')re atteatlon to the q .l3.1ity control 
and the mlin pur)os~ of this Authority is 
to ensure the qU3.lity control and al.io to 
ensure sustained I!xport in aided va\u~ 

form. 

I would also like to make it very clear 
that this Authority is an agency for ensuring 
the exports in added value form. Really 
speaking. for agricultural products there 
are different Boards. different Committees 
and they have to look into this problem. We 
have to improve the Quality of the products. 
w~ have to improve the quality of the 
vegetables. W ~ have to improve the quality 
of the fruits. We have to improve the quality 
of the meat and meat products. Because 
unless we meat the quality, they will not be 
acceptable to the importing countries. For 
instance~ recently what has happened about 
the meat exports ? Quite a few countrie~ 

in the Middle East have stopped impor:il)g 
our meat on the plea that the moat is no\ 
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of good quality. Besides the hygienic condi
tions under which the meat is processede are 
not of tueir standard. Therefoee, we have 
suffc:red losses on this account and I am 
sure this authority will immediately take 
steps to ensure that this ~ort of cotmplaints 
are totally eliminated so that our exports 
are acceptable to tbe importing countries. 

Coming to qual ity control, as I said, we 
are naturally very keen that the Quality 
control sh0uld be the basic thing because 
unless we enforce the quality control in all 
our exports and export products and items, 
even if they may be value added items, they 
'WIll not be a,;ceptabie to the import iog 
countries because of their high standard of 
hygienic conditions and the way they want 
things to come to theIr countries. 

I would like to mention that the world 
trade in fresh fruits is about 20 million 
tonnes while India exports only 16,500 
tonnes accounting for only 0.10%. But we 
produce so much of fruits in the country. 
For instance. the hon Members said about 
apples. W~ have got very good apples in 
this country. We have got very g{.)od mangoes 
in this country. My hone friend from Andhra 
Pradesh has gone there. Not even the 
important mango, PeJda Rasalu mlngo is 
exported. Similarly, I would like tJ menrion 
tbat the world me:lt exports are of the order 
of 13.5 tuJlioa tonn>!s whit\! India's exports 
is only 55,OOG tonnes which a~count for 
0.4%. So this is the p.)sitioa and the Autho
rity is be:ng established only to ensure that 
the export, are incf<!ased and are increa,ed 
in such a fashion that they are ac;..eptabJe to 
tbe importing countries. 

Our exports of most of the agricultural 
products during the last few decades are 
mainly in bulk and I have said tbat we fail 
to get th.: advantage of value added if we 
export in the bulk, whether it is tea a coff~e 

or fruits or meat, whatever it is and unless 
we have tbe value added things. tben only 
we get a better return and they will be 
acceptable. To day everybody wants that 
it should be in a packaged form so that the 
moment they open the packet, it is avai1abl~ 
for them for putting it on the table. Then 
val\le-ariJ~d thing,; will not only increase the 
e~p )fb 'Jut also will result in hiaher value 
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realisation ranging from 30 to 40 per cent 
which in the total exports will be a very 
substantial sum and they will add to our 
foreign exchange earnings. Similarly, the 
packaging and value added exports is one 
of the objects of this Authority, as I said. 

Many hone Memb~rs have mentioned 
about addition in the schedule of the export 
items. This schedule is not the last word. 
They can al ways be added or they can be 
increased as required according to the 
demand from other countries and even it 
will not be necessary to come to the Parlia
ment for this purp05e because the schedule 
can be changed and added at any time. 

Some of the hon, Members have laid 
special stress on the marketing survey and 
I think it is very necessary and the Authority 
w ill have to do this, in collaboration and 
co-operation with the Indian Institute of 
Foreign Trade and the Trade Development 
Authority which are two agencies which 
are already doing this kind 
of work not only for this country but 
also for some of the foreign countries 
and they have expertise available with them. 
So thi; Authority will certainly take advan
tage of their co-operation and assistance 
and it will be possible to fix our target 
markets and also to find out what quantities, 
w!lat qualities and wh:lt types are required 
in different markets of Africa, Asia, Europe 
a:ld America and accordingly we will make 
our plan for exports from year to year basis. 

Sir, 1 do not agree with tbe hone 
MemlJer who expressed doubt that the agri
culturists will suffer on this aCCOU'1t and the 
middleman will take advantage. I tbink 
when they wi II g~t th~ added value and the 
exports increa~ certainly therl! wiJl be more 
earning~ for the agriculturist~ anj tbey will 
get more rate than what they are getting at 
present. The added value may range from 
20 to 40 per cent. 

PROP. N. G. RAN3A 
provide more employment. 

It will also 

SHRI KHURSHtD ALAM KHAN 
Certainly it will add to the economy of the 
country and provide more opportunities 
for e;nploy:uent. I wOlJld al~o like t() a'isure 
tbe hone Lady Member sittilll opposite 
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that although I do not know whether it 
wo'uld be possible for us to increase export 
of betal or betel-nuts yet the 'pan rnasa!a9 

can surely be exported. 'Pan masala' is 
getting very popular all over. 

SHRIMATI GEETA MUKHERJEE 
For your information one of the lady 
Member belonging to your side has just told 
me that in France they were wanting to 
have 'paan·. 

SHRI KHURSHID ALAM KHAN 
Shri Vya~ ji m~l;tioned that it will certainly 
improve the economic environment and 
employment opportunities. 1 can assure him 
1hat the commodities which are being 
export\!d in bulk today like tea, coffee. 
ca~hew-nut. spice.i, ground-nut, tropical 
fruits and alcoholic beverages when the 
added value is there and they are exported 
in package form t'len it will bring more 
money to the country_ 

SHRT GIRDHARI LAL VY AS What 
abnut sweats? 

SHRI KHURSHiD ALAM KHAN: 
I think they are too swc~t like yOll. I agree 
in s.)me countries Indian s\veets, inspite of 
being too sweet. are liked but 'rac;goola'" will 

always be there. 

So:ne of the hon. Members mentioned 
about cess. This cess is, no doubt, 
in the Bill. Th! provi~ion has been made 
from half per cent to three D.!r cent. But it 
is not decided that it will be applicable to 
all. It will all de;:tend on the v~lue that an 
item will fetch and certainly when it has to be 
applied it has to be applied taking into con
sideration all the factors. Besides where it 
might be necessary to give cash com pensa tory 
support that win also be available because 
We do not want that tbere should be any 
difficulty in exports. The Authority has been 
established for exporting. It should not 
result in a set back to the exports in any 
form. 

As regards cashew-nuts, it is included 
in this Schedule but the bulk will continue 
to be exported by the Ca"hew-nut Corpora
tion. This ",.ill be in .the package form. 

Some of tbe hone Members wanted to 

know bow the expenditure will be met 
about this The Planning Commission has 
agreed initially to give grant-in-aid of Rs. 
40 lakhs with which the initial expenditure 
will be met. Subsequently the cess proceeds 
would start coming in. The estimates of 
the cess proceeds are that in the first five 
years, that is, 1985-1990, the expenditure 
will be Rs. 778.24 Iakhs and the income 
will be Rs. 616.0 lakhs, leaving a gap of 
Rs. 182.16 lakhs which will be grant-in-aid 
by the Government and we expect that from 
the sixth year, the authority will be self
supporting in expenditure. I would certainly 
like to assure tha t the authority will not 
overlook the interest of any sector on any 
commodity producer and they would 
certainly see that all the commodity 
producers get better prices for their produce. 
No doubt, at the moment this industry is 
in the small-scale sector. But we also hope 
that there is DO question of a very high 
technology to be imported for this. But 
certainly there is need to a certain extent. 
Now> for instance, I will give you a very 
small example. Take the small juice tins. 
The small juice tins that we export are very 
important. We used to have a tin cutter 
to open the small juice tins. In foreign 
countries nobody wants to open the juice 
tin with a cutter. In those small tins, there 
is a sma 11 opening device which is provided 
on the lid of the tins themselves and they 
can open the tins without the help of the 
cutter. So, this will have to be done here 
also to make tbem more acceptable to the 
importing countries. 

SHRlf\,fA TI GEET A MUKHERJEE: 
Now, for some sophisticated coffee processing, 
are you contemplating to invite foreign 
capital? That is what I was given to under
stand in a Jetter received by me from the 
Minister. 

SHRI KHURSHID ALAM KHAN 
Wh~ch Minister are you referring to ? 

SHRIMATI GEETA MUKHERJEE 
Well, your predecessor. 

SHRI KHURSHID ALAM KHAN : 
I will look into that letter. I think my 
successor will see it. I think I will be 
handing over the charge of this additional 
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work. Sir, I have already mentioned about 
the juice. 

Now, Sir, I quite agree th1t the R~search 
and Development is a very inl_:)ortant aspect 
and the authority would certainly pay 
special attention to this and, as J said, in ..the 
initial stages that not only the authority 
itself out we will take the advantage of 
expertise and experience gained bv the 
I nstitute of T nternational Trade and the 
Trade Development A.uthority. But it is a 
fact that this authoritv is me~ting th: 10ng
felt need and a,.:tu:llly the b~nefits which are 
likely to flow in due course will be 
appreciated by the hon. Members who have 
already made a very useful contribution. 
It is a fact tbat the agricultural prices have 
not kept pace with the industrial products 
and this is the phenomenon all over the 
world. Now, perhaps the prices of our 
sugar. prices of our wh~:lt and price~ of our 
other c.:>mmodities are much high~r than 
they are prevailing in the international 
markets. 

PROF. N. G. RANGA : Not agricultural 
commodities. 

SHRI KHURSHID ALA~1 KHAN = 

Even in the case of our wheat, the prices are 
more. Now, for instance, an hon. Member 
mentioned about the coconuts. In the first 
instance, the cocounts have not been 
exported. At the moment, the cocount 
prices that are prevailing in the country are 
much liigher than the cocount prices in the 
other countries. 

Sir, this authority will be th~ regulating 
organisation and not actually the exporting 
organisation because it would regulate and 
ensure that the exports wh~ch are made Of 

the exports which are organised in such 
a fashion that the quality control is 
ensured and sustained export is there 
and genuine products are exported. We 
do Dot want tbat with the first consignment 
which tbe importing country may receive 
they should say that we are not going to 
take th~ se;oni consignment because the 
con~tgnment~ are not according to the;r 
tip"-;ifi::ation or acc()r._Jin~ to their standard~. 

Sir. it is a fa:t that our trade balance 
ha5 shown some adverse trend. But tbe 
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problem is that our bulk items of import 
are POL, edible oil, sugar, fertilizers. etc. 
and they account for more than 50 per cent 
of our total imports. Another 10 per cent 
of our total imports are tied up to AID. 
So, hardly one-third of the imports are 
controlled by US9 for OUf purposes and 
there a 1<;0 a major portion goes to the 
capital goods which are being imported for 
the time being. 

Now, I quite agree with the hon. 
member that fir~t we have to ensure that 
our people get the neces-;ary food to eat 
and this is th.! r~ason why when~ver we 
decid~ on an exp~rt plan, consultationl) 
are b.!ld with the Ministries of Agriculture 
and Civil Supplies and only when these two 
Ministries declare that those items are 
available in sup!urs, we export. For 
in,tance, Basmati rice is an item wh:ch is not 
normally consume;! by our people. It is 
unjer OGL and everybody can export it. 
A~ far as other rice is c:)ncerned, untess and 
until we get th: clearanc>! from the Ministry 
of Agriculture and the Ministery of Civil 
Supplies that surptul\ stocks are availab1e 
for export, then orlly it will be exported and 
not otherwise. 

[Tran5Iarion} 

SHRI BHANU PRATAP SINGH 
(Pilibhit): You have spoken about basmati 
rice. Last time, when this export was 
made, the rice was rejected as the quality of 
the rice exported was not good and aU the 
ships were returned. Therefore, will you 
formulate a scheme for exercising quality 
control so that OJr items of agricultural 
products which are exported are not 
rejected ? Since, the basmati rice exported 
\a-;t time was rejected, we are getting a very 
low pri.;e for basmati rice. 

(Engli.sh) 

SHRI KHURSHID ALAM KH~N : I 
think, right from the very beginning. I bave 
been stre~c;ing on the Quality control and 
tbi<; applies not only to Basmati rice, but to 
aU )"'<oorts. UnJesli we apply the quality 
cf)i\tro\, it would not be po",ible for us to 
export or to make the other countries 
accept our exported itmes. 
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Most of the hone members have 
mentioned tbat producers of certain 
commodities are not given representation on 
the Authority. But those people are 
actually on the Commodity Boards. The 
Commodity Boards really control heir 
operation. production and everything and 
therefore once th2Y control it and pass it on 
to the Authority for export, then only the 
export promotion it done by the Authority. 

PROF. N. G. RANOA: The Authority 
should not be manipulated by merchants 
and industrialists. 

SHRI KHURSHTD ALAM KHAN : I 
quite agree with you Sir. It should not be 
monopolised and it should be a very 
balanced Authority. We are working for it 
only. Let us try for sometime and see how 
this Authority is going to work. This is 
being estabHshed for the first time and if 
any need is felt that there should be some 
changes, 1 am sure the Minister conerned at 
that time wi1l certainly bring the necessary 
changes. 

Sir, I have already mentioned that the 
e~Dorts will take place only after ensuring 
the dome;tic requirementc;, and only after 
consulting the Ministry of Agriculture and 
the Min:stry of Civil SuppJies. 

These are sorr.e of the poin ts which I 
have explained and if there is any particular 
question, I would be very glad to answer !t. 

DR. K. G. ADIYODI : Regarding the 
price of cocount, we did not get a categorcial 
reply, though it concerns not only cC'mmerce 
but agriculture also. 

SHRI KHURSHID ALAM KHAN : 
That is not in the schedule of the Bill 
today. 

MR. CHAIRMAN : The question is : 

"That the Bill to provide for the 
establishm.!nt of an Authority for 
the development and promotion of 
exports of certain agricultural and 
processed food products and for matters 
connected therewit h.. be .. taken into 
consideTation.~' 

Tbe motioe ".5 adopted. 

Bill 

MR. CHAIRMAN: Now, Jet us take up 
Clause by Clause consideration of the Bill. 
The question is : 

"That Clauses 2 and j stand part 
of the Bill." 

The motion was adopted. 

CJauses 2 and 3 were added to the Bill. 

Clause 4 (Establish ment aDd Constitution 
of Authority). 

SHRI S. G. GHOLAP (Thane) : I beg 
to move: 
Page 3,-

after line 33, insert-

"(v) vegetable growers." (I) 

Page 3, line 36,-

after "sub-clause (iv)" insert-

"and vegetable growers specified in 
sub-clause (v)" (1) 

MR. CHAIRMAN : Shri Yashwantrao 
Gadak h PatH is not here; Shri Ayyapu 
Reddy not here; Shri Sobhanadreeswara Rao 
not present; Shri Balasaheb Vikhe PatH is 
not there, so also Shri Anoopehand Shah. 

Mr. Gbolap, do you want to say any 
thing? 

SHRI S, G. OHOLAP : The object of 
this B,II is to give some support to the 
agriculturists. They must get proper prices. 
Regarding representation in the Authority, 
almost all of it is given to the units or sman 
industries. The farmers directly are not 
represented in it. So, I have given this 
amendment, viz. that at least two persons 
from among vegetable growers should be 
taken on the Authority. Unless proper 
representation is there. they wjJl not get the 
benefit. So, I request that proper 
representation to agricuUurists be given. 
It is not given now. 

PROF. N. G. RANOA (Guntur) : I 
would like to add a word of support to 
what the hon. Member has said. 1t is a 
great mistake on the part of Government 
and those responsible for preparing these 
pieces of legislation. that this happens eveyV 
lime such a legislation is brought forward 
before tbe House, They should take care 
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to see that tbe farmers are given proper 
representation. They can be given proper 
representation through the State Governments 
as well as directly by the Central Govern
ment, in addition to whatever representation 
they may possibly by chance get through 
the various other organizations which would 
be affiliated to such an Authority. So, it 
is not a statisfactory for us to be told that 
in th~ years to come, in the light of 
experience, if representation is found to be 
necessary, it would he pf(wided. What 
would happen? It would be 6, 7, or 12 
years before another Bill is brought before 
the House. Then it would be pos~ible to 
do it. To say that the Ministers of those 
days would be looking after the interec;ts 
of the kisans, is not a satisfactory approach 
at an to this king of a rroblem. 

I am making this observation not only 
for the information of the present Minister, 
but also of the whole of the Administration. 
It is a continuing factor. Generally speak
ing, e~ery official is not pro·kisan or pro
agriculturist. Therefore. would like Govern
ment to take this exort.1tion o.f mine to 

heart. 

SHRI KHURSHfD ALAM KHAN: I 
bave taken note of the views of this senior 
hon. Member. Certainly, his advice will 
always carry weight with us. 

MR. CHAIRMAN: Mr Gholap, do 
you press your amendment ? 

SHRI S. G. GHOLAP: I do not press 
them. 

MR. CHAIRMAN: Does Shri Gholap 
have the leave of the House to withdraw his 

amendments ? 

Tbe amendments were, by Jeavf', 
withdrawn. 

MR. CHA1RMAN : The question is. 

"That Clau~e 4 stand part of the 

BilL" 
The Motion "a' adopted. 

Clause 4 was added to the Bill. 

MR. CHAIRMAN : ClaulI.e" 5 to 8. 
There are no amondments to Clauses S to 8. 
The question is : 

Bill 

"That Clauses 5 to 8 stand part of 
the Bill." 

The ~totlon was adopted. 

Clauses 5 to 8 were added to the Bill. 

MR. CHAIRMAN : Clause 9. Mr. 
Sobhanadreeswara Rao is not here. The 
question is : 

"That Clause 9 stand part of the 
Bill. " 

The Motion was adopted. 

Clause 9 was added to the Bill. 

MR. CHAIRMAN: Now Clause 10. 
Mr. Yashwantrao Gadakh PatH is not here' 
Mr. SObhanadreeswara Rao is not prescot; 
Mr. Balasaheb Vikhe Patil is also not here. 

The question is : 

"That Clau<;e 10 stand part of the 
Bin." 

The motio:! lfas adopted. 

Clause 10 was a1ded to the Bill. 

MR. CHAIRM A~"': : Clause It. Shri 
Anoop Chand Shah - not present. The 
Question is : 

"That Clause 11 stand part of the 
Bill. ., 

The motion was adopted. 

Clause 11 wa!i added to the Bill. 

MR. CHAIRMAN : Clause 12. Shri 
Annopchand Shah -not present. The 
question is : 

"That Clause 12 stand part of the 
Bill.'" 

Tbe motion was adopted. 

Cleuse 12 was added to tbe Bill. 

Mr. CHAIRMAN: Clauses 13 to 15. 
There are no amendments to Clauses 13 to 
15. The question is : 

"That Clauses 13 to 15 stand part 
of the Bill:' 

The motIon was adopted. 

Clauses 13 to 15 were added to the Bill. 

MR. CHAIRMAN : Clause 16. Sbri 
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E. Ayyapu Reddy-not present. The ques-

tion is : 

"That Clause 16 stand part of the 
Bill." 

The motion was adopted. 

Clause 16 was added to the Bill. 

MR. CHAIRMAN : Clause 17 and 
18. There are no amendments. The 
question is : 

"That Clauses 17 and 18 stand 
part of the Bill." 

The motion waS adopted. 

Clauses 17 and 18 were added to the Bill. 

MR. CHAIRMAN : Clause 19. Shri 
Yashwantrao Gadakh PatH-not present. 
Shri E. Ayyapu Reddy-not present. The 

question is : 

"That Clause 19 stand part of the 

Bill. " 

The motion was adopted. 

Clause 19 was added to the Bill. 

MR. CHAIRMAN TheJe are no 
amendments to Clause 20. The question is : 

"That Clause 20 stand part of the 

Bill. " 

Tbe Ulotion was adopted. 

Clause 20 ?ass added to the Bill. 

MR. CHAIRMAN ; Clause 21. Shri 
Anoopchand Shah-not present. The 
question is : 

"That Clause 21 stand part of the 
Bill." 

The motion was adopted. 

Clau se 21 was added to the Bill. 

Ramashray Prasad Singh - not present. 
The question is : 

"That Clause 23 stand part of tbe 
Bill." 

The motion was adopted. 

Clause 23 "'as added to the Bill. 

MR. CHA1RMAN : Clause 24. Sbri 
Ramashray Pra~ad Singh- not present. Sbri 
Yasbwantrao Gadakb Patil- not present. 
The qestion is : 

"That Clause 24 stand part of tbe 
Bill." . 

'Th~ motion was adopted. 

CJause 24 was added to the Bill. 

MR. CHAIRMAN : There are no 
amendements to clauses 25 to 34. Tbe 
quesion is : 

"That Clauses 25 to 34 stand part 
of the Bill." 

The motion was adopted. 

Clauses 25 to 34 were added to the Bill. 

~1R. CHAIR~lAN: The question is : 

"That the Schedule stand part of 
the Bill." 

The motion was adopted. 

The Schednle was added to the Bill. 

MR. CHAJRMAN : The question is : 

"Tbat Clause 1, Enacting Formula 
and Title stand part of the Bill." 

The motion was adopted. 

Clause 1, Enacting Formula and Title 
were added to the Bill. 

SHRI KHURSHID ALAM KHAN: Sir, 
MR. CHAIRMAN : Clause 22. Shri 1 beg to move: 

Ramashray Prasad Singh-not present. Shri 
Yashwantrao Gadakb PatH-not present. 
The question is : 

"That Clause 22 stand part of the 

Bill." 

The D10tiOD was adopted. 

(;Iause 22 was added to the Bill. 

MR. CHAIRMAN : Clause 23. Shri 

"That the BiU be passed." 

MR. CHAIRMAN : Motion moved : 

"That tbe Bin be passed." 

PROF. N. G. RANOA (Guntur) : I 
would like to make a few remarks. I wish 
to congratulate the hone Minister on It.:S 
very construtive proposition that h~ bas 
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placed before the House. He would go 
down in our legislative history as the father 
of Agricultural and Processed Food Products 
EXPOll D~velopillt:nt Authority. I am glad 
that this Authority is being established now. 

But the pity is the Planning Commission 
bas a very poor idea of it. Possibly it has 
been persuaded against its own \viII. That 
is why it bas placed only a small amount of 
funds at its disposal. It is high time that 
our farmers arc encouraged to take to the 
production of fruits, and the fruits trees, 
are fiood resistant as well as draught 
resistant. More and more mongoes and 
various other kinds of fruits should have to 
be developed and they can be developed on 
areas wbich are not dependan t upon too 
much of surface water. They can draw 
water from below, the earth, because they 
have very deep root system and a small 
country like Bulgaria makes huge profits 
by exporting roses and ros~ water. 1 n 
ancient times our Mugbals also developed 
this rose culture and various kinds of 
allars were developed. All these can be 
developed provided we develop tbis garden 
culture in our country. Once we develop 
that~ we need quality control. And this 
Authority would help our farmers to get 
better prices, higber incomes from their 
agriculture and as my hoo. friend has 
already said-the Minister-it would provide 
employment for a large number of our 
peopJe, an ever increasing number of people 
in variou~ processes of what is known as 
the fashioning of agricultural production for 
tbe market. Therefore, I sincerely hope 
that the Government will pay very much 
greater attention than what has been 
envisioned by the Planning Commission. 
And, tllis Authority would help to create 
one of the strongest possible bases for our 
kisans as well as our employment seeking 
young people. Thank you. 

SHRI KHURSHID ALAM KHAN: I 
would certainly like to say that tbe wise 
words spoken by tbe bon. Member would 
carry weight with us and surely what be 
has said bas to be borne in mind by the 
G OV. roment and such advice and words of 
wisdom are very rarely beard and tberefore 
I assure tbe bon. Member tbat witb respect 
Ill" with all bumilit1. 1 have Doted wba\ he 

Bill 

has said, and the remarks be bas made. and 
certainly the Government will be benefited 
by them. 

~R. CHAIRMAN : The question is : 

UThat the Bill be passed." 

The motion was adopted. 

MR. CHAIRMAN: The question is : 

"That the Bill to provide for the 
levy and collection, by way of cess, of 
a duty of customs on the export of 
certain agricultural and processed food 
products for the development and 
promotion of their export and for 
matters connected therewith, be taken 
into consideration." 

The motion was adopted. 

MR. CHAIRMAN: The House wiJJ now 
take up Clause by Clause consideration of 
the Bill. 

The question is : 

"That Clause 2 stand part of the 
Bill. " 

The motion was adopted. 

Clause 2 was added to the Bill. 

MR. CHAIRMAN: Clause 3. Amend
fnent No. t by Shri E. Ay)apu Reddy. The 
boo. Member is absent. Amendment No.2 
to Clause 4 is also by him. 

MR. CHAIRMAN: The question is : 

"That Clauses 3, 4, 1, tbe Enacting 
Formula, and the Title stand part of tbe 
BilL" 

The motion was adopted. 

Clauses 3, 4, 1, the Eoacting Formula and 
the Title were added to tbe BUt. 

SHRI KHURSHID ALAM KHAN: I 
beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN : The question is : 

"That the Bill be passed." 

The motion was adopted. 


